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BEFORE THE NATIONAL GREEN TRIBUNAL, (SZ), SITTING AT

CHENNAL

(Under Section 18(1) read with section 14 & 15 of National Green

Tribunal Act 2010)

Original Application No.158 of 2023 (SZ)

V. Ayyasamy,

S/o. Venkatachala Gounder,

No. 4/83, near Mahalakshmi Bakéry,
Othakkalmandapam to Chettipalayam Road,
Okkilipalayam Viilage,
Othakkalmandapamm (Post),

Madukkarai Taluk,

Coimbatore District.

-Vs-

1. District Collector,
Coimbatore Collectorate Building,
Coimbatore-641018.
Email- collrcbe(@nic.in

Mob No- 0422-2301114

2. The Chairman,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032
Email- ccb.cpcb@nic.in
Mob No- 91-11-43102030

...APPLICANT
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3. The Chairman, i
Tamil Nadu Pollution Control Board
76, Anna Salai, Guindy Industrial Estate,
Race View Colony, Guindy, 7
Chennai-600032 "
Email- Unknown
Mob No- 044-22353076

. - - - . . l
. District Envirormmental Engineer, Coimbatore (South),

Tamil Nadu Pollution Control Board,
Plot No. E.55A,

SIDCO Industrial Estate,

Pollachi Main Road, Kurichi,
Coimbatore- 651 021.
Email- deecbs@tnpcb.gov.in

Mob No-0422-2675608

5. Joint Director,
Director of Town and Country Planning,
Corporation Commercial Complex, i
Dr. Nanjappa Road, Coimbatore-641 018
Email- kovaidisttcp@gmail.com '

i
Mob No-0422-2380243 |

6. Joint Chief Controller of Explosives,
Petroleum & Explosives
Salety Organization (PESO), South Circle,
A and D- Wing, Block 1-8, Second Floor,
Shastri Bhavan, 26 Haddows Road,
Nungambakkam‘, Chennai-600006
Email- jtecechennai@explosives.gov.]in
Mob No- (044) 28281023
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7. M/s. Indian Oil Corporation Ltd.,
Indian Oil Bhavan,
&/1079. Avinashi Road,
Coimbatore- 18
Email- Unknown

Mob-919585958578

8. R. Gayathri Devi
S.F.No. 520/1, Otthakkalmandapam,
Madukarai Taluk, Coimbatore District.

Email-Unknown ....RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF THE FIRST RESPONDENT:

I, V.Pandarinathan, aged about 49 years, working as the Revenue Divisional

Officer, Coimbatore South Division, do here by solemnly affirm and sincerely state
as follows.
1. I am filing this counter affidavit on behalf of the I*' respondent, based on

the available files and records and as per the instructions received from the [*

respondent.

2. I have read the averments mentioned in the original application (in short

to be referred as an Application) and [ deny all the allegations contained therein

except those that are specifically admitted therein.

3. It is submitted that the original application has been filed by the applicant

making baseless allegations against the respondents.
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4. It is submitted that the applicant is resident of Othakkalmandapam Village.
Being aggrieved by the setting up of a fuel station at S.F.No.520/1,
Othakkalmandapam Village, Madukkarai Taluk, Coimbatore District, the applicant’s
Advocate has approached the Public Information Officer of the District Revenue
Office, Coimbatore vide his letter dated 27.06.2023 under Right to Information Act,
objecting the grant of No Objection Certificate to Indian Oil Corporation. Reply to
the said Right to Information Acl application was sent to the applicant vide the
Public Information Officer/ Personal Assistant(General) to Collector’s letter in

K.Dis.No. CLRREV/7812/2023/J1 Dt: 04.08.2023

5. It is submitted that with regard to the para -2, the water body in
S.F.N0.519/2 is not adjacent to the fuel station in S.F.N0.520/1. It is located 23
meters away from the compound wall of the fuel station. Morcover, the above-
mentioned water body is located 42 meter and 40.8 meter away from the two fuel
distribution pumping machines. And also, it is 59.5 meter and 54.2 meter away from

the underground Petrol storage tank.

6. It is submitted that with regard to para-3, S.F.No.519/2 is classified as
“Odai” in the revenue records and is at present dry in nature and during rainy season

alone water will flow through the “Odai”.

7. It is submitted that with regard to the para-4 of the application, on receipt
ol application to set up a fuel station in S.F.No.520/1, necessary field inspection was
conducted by the then Additional District Magistrate and District Revenue Officer,

Coimbatore and based on the reports received from the then Revenue Divisional
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Officer. Coimbatore South, District Officer. Fire and Pescns

the Superintendent of Police. Coimbatore District 2nd the Disisionz! Engmeer

P = s

(Highways) Construction and Maintenance. Pollachi. the No Objection Certificzn:
was issued by the then Additional District Magistrate zné District Revenue Offcer
Coimbatore on 10.03.2023.

8. It is submitted that with regard to the para-3. 6. and 7

-G I, Sy
Oof TIC -.~.,._‘..¢__.|_L'.

followed while issuing the No Objection Cermificate. After satishimz Zemsel

regarding the location of the proposed site. the No Objection Certificaiz was Ssuec

by the then Additional District Magistrate and District Revenus Otficer. Cofmzaors

with conditions.

9. It is submitted that with regard to the para-8. the distance betwesn "Uca —
Water body and the two fuel distribution pumps are <2
distance between ~“Odai” and the South side compound wall of fusl stzfion = 25
meters. The distance between the compound walls of the private school and e
compound wall of the petrol bunk is 380.2 meter. Therefore. no violzdon wmder
Petroleum Act in ‘the location is made as averred by the applicant. The guidelinmes
issued in the Petroleum Rules and Acts are followed In issuing the No OFiection

Certificate. In the present case also. the applicant has been instructed 1o adopt the

conditions scrupulously before commencing the operation.
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Grounds

GROUND A, It is submitted wiil) regard 1o the averment put forth in the
ground A, it is false and misleading, 11 will not affect both the villages and
agriculturists as averred by the applicant,

GROUNDS B, C. It is submitted with regard to the averment put forth in the
ground B and C, (he averment is not valid one as (he objection petition requesting
information under Right to Informatjon Act was received on 27.06.2023 and No
Objection Certificate was issucd on 10.03.2023 duly following the guidelines in
force. Morcover, the petitioner in the above Right to Information Act application has

mentioned as follows:

... I the said No objection certificate is not issued so far,
kindly considered this objections. Otherwise, if the no-
objection certificate was already issued, kindly furnish
the copy of the no-objection certificate/order passed by

the concerned authorities.

The reply to the above petition had been sent to the petitioner vide Personal
Assistant(General) to Collector’s letter in K.Dis.No. CLRREV/7812/2023/]1 Dt
04.08.2023.

GROUND D. It is submitted with regard to the averment put forth in the
ground D, it is not true and as already mentioned in the para above, though the water

body is located at a distance of 23 meter from the South-North Compound wall of
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the fuel station, the pump machinery and the underground storage tanks are located
at a distance of 40.8m and 54.2 meter away respectively from the water body.

It is submitted that the Respondent has always given top priority to
environment and ecology and as such has taken several steps in lines with the
instructions of the Government. The applicant has wrongly averred in the application

by creating an impression that the act of the Respondent is not nature friendly.

It is submitted that the instant application is devoid of any merit and the same

has been filed by the petitioner for personal gain and as such the same may be

dismissed.

It is submitted that in view of above facts and circumstances, it is therefore

prayed that this Hon’ble Tribunal may be pleased to dismiss the application as

devoid of merit and thus render Justice.

i)y

Revenue Divisigral-OTticer

Coimbatore South.
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/ / District Collector’s Office

l Coimbator ’

.« NO 16929/2021/Jl D ’

s No. ate: .03.2023 ‘

NO OBJECTION CERTIFICATE
(See rule 144)

with reference to the application dated 14.08.2021

! submitted by Divisional Retail Head, Coimbatore Divisional

office M/s.Indian Oil Corporation Limited, Indian Oil

Bhavan,8/ 1079, Avinashi road, Coimbatore and in pursuance of
rule 144 of the Petroleum Rules 2002, there is no objection for
m Rules, 2002 to M/s.Indian

granting licence under the Petroleu
/
il Bhavan,8/1079, Avinashi ~ .

0il Corporation Limited, Indian O

road, Coimbatore ;or storage of petroleum products Class “pA” =7

./ . :
KL in their premises at Survey

pam Taluk: Madukkarai District
the site plan duly

20 KL an/d Class “B” - 20

No.520/1 Village: Othakalmanda

. Coimbatore, State : Tamil Nadu as shown in

endorsed and enclosed herewith.

1. The Following particulars have been con
this no objection certificate, that:-

sidered while issuing

ossession of the site by the applicant

a) The lawful p
lease holder

thorization from land owner Or

including au
premises under these rules for storage of

for developing

petroleum products.

b) Interest of public, specially the offsite facilities like

schools, hospitals or proximity to places of public

mbly and the mitigating measures, if any, provided.

asse

Traffic density and impact on traffics

c)
al or area development

d) Conformity of proposal to the loc
planning. ¢

e) Accessibility of the site to fire tenders in case of emergency

and preparedness of fire services for combating the

emergencies. <
.

f) Genuineness of purposé.

g) Any other matter pertinent to p\{blic safety
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Conditions:

1. This NOC is issued b i
of Revenue Divisional officer

\ AN
\ ‘\ i
: Superintendent of \ )
uc Services Coimbatore, SUP _ BN 2
Enginccr(H),Constructlon & S

: L
{ on the 1,Ccommendatlon and rem)\.
ascd O

atore south, Distrie

Officer Fire & ResC
i . ivisional
Police Coxmbv::lfo_x"o‘ glj;l_!)’n_‘{flm ' ”40d e een |
Mainlcnanm'&(}oimbulorc- 18. 7 ;Do
blo-for cancellati ti
9. This NOC is liable-foi cancellation at any
of any violation noticed against the

me by following

due proceedings in case
provision of petroleum rules, Implementation of National
Highways Rules and Conditions or any other rules.
Precautionary measures must be followed, without affecting
the Sourrounding areas and also Suitable Precautionary
arrangements to be taken while construction.

3. Before issuance of License the agency should create pathway

for vehicle movement from radial road to site.

Encl.: Approved site plan. \/

To

1
Additional les\trict Magistrate .
&District Revenue Officer,
Coimbatore

M/s.Indian Oil Corporation Limited,

Indian Oil/Bhavan,

8/1079, @(
v

Avinashi road, A %1

Coimbatore -641018 -

"
Copy to: % ¥

1.

SEGIENIEN

The Joint Chief Controller of Explosives

Ministry of Commerce & Industry,

Petroleum and Explosives, Safety Organization (PESQ)

A&D - Wing, Block 1-8, 1Ind Floor, Shastri Bhavan, ‘
26, Haddows Road, Nungambakkam, Chennai -600 006,

The Revenue Divisional Officer ,Coimbatore South

The Superintendent of Police, Coimbatore,

The District Officer, Fire and Rescuer Department, Coimbatore
Divisional Engineer(H),Construction& Maintenance, Coimbatore-is
The Tahsildar,,Madukkarai

Mﬁ’/‘

(% scanned with OKEN Scanner



| | e C{')QQ;}:)_. : T

< - "
- - y 13 Pl Q425 - 2617
\VAY,}) Cell - 081 OAST L, 98424 1 10ty
— canntbanradvocatefmpmail comn
.// wobslte : www.suryalawflrm,in .
?J-“", ;t A —— e . s —— T s A A AT st e o P B S S

DATE: 27.06.2024
Application Undor Soction (1) for sooking Information undos the gkt 10

Informafion Act 2005,
To,

/“‘ A 4 Ha 70,
The Public Information Officer, ‘

[,
fil
Officer of the Additional District Magistrate & (

Revenue Olficer,
Coimbatore

AR

«M wrpie rmnuhy"w”

ot

1. Name of the applicant |7 | V. Ayyasamy, aged about 54 years, .
Slo Venkatachala gounder,
Near Mahalakshmi Bakery,
Olhakkalmandapam to
Chetlipalayam Road,
Okkilipalayam Village,
Othakkalmandapam (Post),
Madukkarai Taluk,
Coimbatore District, |

2. Gender T | Male

3. Father's Full Name . | Venkatachala gounder

4, Present Address with PIN|: |V.Ayyasamy, aged about 54 years,
Code 1o send informalion Slo Venkatachala gounder, .
Near Mahalakshmi Bakery,
Othakkalmandapam to
Chetlipalayam Road,
Okkilipalayam Village,
Othakkalmandapam (Post),
Madukkarai Taluk,
Coimbatore District.

5 Telephone /Mobile Number |: | Cell Numbers:- .
88670022600 (Clienl)
9443194371 (Advocale)

6. e-mail id if any N .| asradvocate@gmail.com

e o e = . e

7. Subject matter of information
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VERIFICATION -- ;=S

daf leat- 14 \ e < ” s
/5 v. ayyasemy, S/o- Ven . F5

Rogarding grant of NOC and acgqy,, PeInlsging 1,
road to the new fuel illing station ;4 KM, 357720 to
K.M.35/755 (left sido) of (SH.1gy Palladam - Coehin fronticr
road Section in S.F.N0.520/1 5 Olllmkknlnmndupmn Vill:n.{w:
Madukkarai Taluk, Colmbatorg pyjg N Tamiinadu State for

Indian OIl Corporation Ltd., (Diesaliperrory

Reg.

Sub: DRDTOnY,

filling Station -

My client is the resident of above gajg Village for severaf

years. Now only my client heard aboyy the formatjon of the New Petrof
Bunk in the above said premises, Hence my client ig filing thi objectio
S S 1ons

for himself and also on behalf of the welfare of the public nearh
Y.

The applicant namely R. Gayathiri Devi, residing at No.18

Vasantham Nagar, Kovaipudur Privy, Kuniamulhur, Coimbatore Taluk by
suppressing the existence of the temple, over bridge and the connected tar
road and the opposite road in S.F.No.520/1 applied for dealership from
Indian Oil Corporation. Hence my client submit this objections for granting
no-objection certificate to Indian Ol Corporation,

.~

Apart from that there is an odai runs on the western side -
of the S.F.No.520/1 (S.F.N0.519) from south to north. The said odai start
from pond which is siluated on the southern side of the S.F No.520/1 (within
50 meters from the site) from south to north. The said odai is crossing the
slate Highway under the over bridge. Hence there is a risk, Due to flood

there may be a chance to washway the enlire bunk.
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/ ' A~ X B SO , TN bt 3y~ g s -
/ R s onualtalando — Wl;ﬁ‘g
7 -+ A » S s : 0 . ~:
~/ Aty A‘h \ \-t\“% EU: Ade iLH%N* N Durai's Compiex
v’ A, wA, LB (Hons Rajamill Road
A Ll s) Pollachi - 642 001

i Fol’ ; \ Ph : 04259 - 226770
F AN \ A Cell : 94431 94371, 98424 71851

e-mail:asradvocateigmail.com
3 website @ www.suryalawfirm.in

Qo the Netthain side of the road there is a well established
schaod & vacated within 400 meters. Hence the school children is health is
under dangerous. Apart from that, there is a north south tar road is running
from sauth - north and it reaches east - west main state high way opposite
to the proposed pelrol bunk.  Hence there is a chance for accident took
place to the vehicle as well as the Petrol bunk. The proposed petrol bunkis .
formed in small village with a population of 500 peoples.  For their
convenience of the public already Hindustan Petroleum Corporation formed
a Patrol Bunk and the same is functioning as on date. Hence it is an

unnacessary for the formation of the another bunk within the short distance.

The common people is used to come to the temple for prayer
reqularly in the morning as well as in the evening . If the applicant is
alowed to form the above said Petrol bunk, the commaon public will afraid of
coming to the prayer and for good health. Hence the formation of the new

petrol bunk will affect the heath of the public also .

Hence for the welfare of the public, My client hereby forward
this  objection for issuing the no-objection certificate, #If the said No-
objection certificate is not issued so for, Kindly considered this objections.
Othenvise, if the no-objection certificate was already issued, kindly furnish
the copy of the no-objection cerlificate/ order passed by the concerned »
authorities. Herewith, my client enclosing necessary applicalion fee by way
of affixing court fees as per Tamilnadu Court Fees stamp Act for a sum of
Rs.100/- :
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My Question is | | |
\Vhen a lemple school, pond, odai and inler link road are

1. ‘ . ! @
whether the Indian Qil Corporation is

existing on the opposile {o the sité o
fi2 to have a No-objection certificate from the concerned authorities.
enlili2 ' .

2 Whether the No-objection is issued fo the applicant’s  oil

company namely Indian Oil Corporalion.

If No-objection cerificate/order of the authorilies were

3.
zlready issued,, my client is not enlitled to have the certified copy of the

same from you.

8. Specify the particulars of the {: | Particulars are submitted above ’
information sought }
I -
9. The information sought foris | . [ YES
required to be supplied in
certified copies.
10 Vakkalath Nama Enclosed

The application fee of Rs 2¢/.has been paid by affixing court fee
stamp as per Rule 3 of the Tamil Nadu Right to Information (Fees) Rules

2005.

It is requested that the above information may kindly be furnished as

expeditiously as possible to my above address:-

RVISOITARNIY NS

glace = Okkilipalayam
ale - 27, i
06.2023 Signature of the applicant.

A, —

A’.DS.UNDARARAJ » BSc. L.
~ }‘OCATE { Enottpiy FA1I10%5) '
JIDEs 2 Ficer, Durais (.(.1!’1;('1;

Fi . IRgad, Polarty ¢ ~Jw .
et No 2L G130y
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S A y N S
&ty Question is
1. When a temple, school. pond, odai and inter fink road are
C

existing on the opposite to the site, Whether the Indian Oi Corporation is
entitla to have a No-objection certificale from the concerned authorities

2 \Whether the No-ebjection is issued to the applicant's oil

-

company namely Indian Qil Corporation,

Il No-objection cerlificate/order of the authorities  were

3.
already issued,, my client is not entitled lo have the cerlified copy of the )
same from you.
| 8. I Specify the particulars of the |: | Parliculars are submitted above
? information sought
o _
|9. The information sought foris | YES
} required to be supplied In
L certified copies. i
(10 Vakkalath Nama Enclosed
The application fee of Rs 2¢/. has been paid by affixing court fee .

stamp as per Rule 3 of the Tamil Nadu Right to Information (Fees) Rules

2005.

It is requested that the above information may kindly be furnished as

expediiiously as possible to my above address:-

v A\ 9‘& b SAVE)

Place :- Okkilipalayam

Date - 27.06.2023 Signature of the applicant. .

A-’::h--vu—--F!Y

A. SUNDARARAJ, nse. L.,
ADVOCATE { Envet i 0421535 )
21055 Ind Flaer, Curars Coaplex,

Ra, - UR233, Pelacty 7 (0t
atele No - QU4 wsily
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/ DISTRICT:COIMBATORE VILLAGE:OTHAKALMANDAPAM

TAULK:MADUKKARAI
S.F.INO:S20

| I

P.M.G. SCHOOL

€654

rrrrrrrr
xxxxxx

rrrrrr

xxxxxx

r —— e 2 e =

PETROAL BUNK
PUMP

STORAGE POINT

ol cegnit Syiament (Beodistener) =
IDGISESED] QILLID
GHNEDE! DTAILLLD
e
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